Eisa

ON OF C 199
| (DESTRUCTE s }il‘;) 20 g&%
L 503 s £ I pEX
| | . o\
' '1 Orders Sheet..., ............ 4 .............. | Pg[ ............................ ﬂ
2.9(62. — 2—-% [,_.V_/—————'/p% /&W’Z .. "
2. Judgment/Order dtdﬁ&...ﬁ...%ﬁ’.’? ...... Pgodicernns ;...7....t 4 ........... L
3. Judgment & Order dtd ................... Received from H.C/ Supreme Court
4 OAzé?[o/Pg[ ................... tq..é/./...... ....... :
) 5. E.P/MP, [7.42 3/.@.717. ............................... PEforrerreeresessinn t0Gen. .
6. MCP (SZ.‘? ................................... 23 A N S .
T WoSuierrmrimiississsssssssivssssnses I % 013G urerrnnn :
kg R der .............................. S PR, 0. Ldysesrireeraess
2. —— et & 4
9. Reply .................................................. A £ SR
10, Any other Pa_pe'rs ................................... 7 S PRI I R—
: lxi"‘\Memo Of APDPEATANICE .v1s1eersseesrerereersreesreessnesssessnes ' ,,
12, Addmonal Afﬁdav1t...f??i‘.’.‘?{f'.‘: ..... ‘f’ ? ............................. sreseesersiesnseases
. ' 13 wrltten Arguments"""""' """"" "_'-'nu,ov-}-nu-o..;ou"uono;uuuunnu.:'-.n'o.;\uoﬂou.ﬂ i
- 14, Amendement Reply by Respondents ,,,,,,,,,,,,,,, et
15. Amcndment Reply ﬁled by the Apphcant ............ vossnsessarsssssres veasiesreen .
(-w) e 16 Counter Reply..‘....,...-;.,.,,.m oo,

e




b
N
a '-( SEE RULE =o' |
. L . - < Z,
L EENTRAL AuIVxINISTRATIVE TR.LBUH%
h RS - GUWAHATT BENCH;
i‘
| S T P A ‘
;. -.0riginal Applecation No, 9\69’ JAN9
| v Mse Petition Nog i ® S
.
s } 4 0 ~ontempt Petition No. /
E Review Application Noy_ __ .o .../
-ﬁzpp;Le‘;aths-,. G f) paou Ql??f‘f_? gS_)
. V=
1 5 ’
Res;>o§dant(s§ . W - ?,,,,,L,_,m%f%\l?
! T - 4}7(
| ~On !
Advocate for the Applecant/s)_ TW\ « C/Q/\-U\&“V\ @ N - C/Q @sz\ﬁ% )
ERSW PRgcS f()"\mx
Adwocate for the Respondat(s) QC'\qg/L
Notes of the Registry | Dade |  OFder of the Jribunal R
; [ 23.8.02 1 Heard Mr, M.Chanda, learned
iE s owm | counsel for the applicants.
| 43 : I The application is adnittede\
A lCall for the recordss
‘Issue notice to show cause as
ito why interim order as prayed for
I shall not be granted. Returnable by
{ four weeks. |
] In the meantime, Respondents |
‘Iare directed to allow the applicants
] to continue in their respective ‘
. A_posts.' _ _
List on 10.9.2002 for orders.
i | . . B}
" Member Vice~Chairmar
1 .
I
{
{
1
1
(



L .

/

.

za/w/mz, B | &L

o o OsAe 267 of 2002 ' [ —

W
472009602 re pag been stated by Mr.A.Deb Roy,
o S£4CeGoSeCe that the copy of the written
gtatement has served on to=day to Mr.M¢
Chanda learned counsel for the applicant.
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0.A.No.267/2002
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2.12.2002 Judgment pronounced in open
court, kept in separate sheets. The
application is allowed. No order as to

costs.
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Shr1 Gopal Ballav Paul and 4 others
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Mr M. Chanda, Mr G.N. Chakraborty,

. Mr H. Dutta and Mr_S. Ghosh _ __ . ADVOCATa FOR THe APPLICANI(S
~“VERSUS.
~
The Unlon of Indla and others o  ReSPONUBNT (S)

Mr-A. Deb Roy, Sr. C.G.S.C.,
Mr A.M. Bujar Barua and K. Lo. Solo

e e W owI @ crm @ vS ecm @s mmr ess . emam oo e esieaa

ADVUCATn FOR T
RuSPUONDLNT (S)

Tré HON'SLs MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN
The HON'SLe MR K.K.SHARMA, ADMINISTRATIVE MEMBER

1. -Whether Reporters of local papers may be allowed to sce
the judgment 7

24 . To be referred to the Reporter or not ?
3. Whether their Lordships wisii to scée the fair copy cf the

Jjudgment ?

4. Whether the judgment is to be circulated to the other
- Benches .:

Judgment delivered by Hon'ble  vice-Chairman

[’\/\/



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH '

Original Application No.267 of 2002

qh

@te of decision: This the ?J\Aday of December 2002

[ e N

Ehe Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman

TPe Hon'ble Mr K.K. Sharma, Administrative Member

1. Shri Gopal Ballav Paul,
| Spear Canteen, CSD,

- H.W.C.L. Forces (NE),
i C/o 99 apo.

Shri Diganta Sharma,
Spear Canteen, CSD,

! H.W.C.L. Force (NE),
; C/o 99 aPO.

3. Shri Satya Ram Das,

| Spear Canteen, CSD,

: H.W.C.L. Force (NE),

v
It
H

Moo

C/o 99 APO.

4. Shri Sama Mazumdar,

© S/o Shri H.K. Mazumdar,

! P.O. Rangapahar Crossing,

i District Dimapur (Nagaland).

5. Smti Gita Kumari,

Daughter of Shri Kailash Prasad,

Rangapahar Crossing,

District- Dimapur, Nagdland. «e.s..Applicants

Advocates Mr M. Chanda, Mr G.N. Chakraborty
H. Dutta and Mr S. Ghosh.

- versus -

L. The Union of India, represented by the
Secretary to the Government of India,

i Ministry of Defence,

! New Delhi.

2. The Director General,
i Canteen Stores Department (CSD),

Army Headquarters,

: New Delhi.

3& The Deputy Director General,

| Canteen Service,

i Canteen Stores Department (CSD),

Army Headquarters,

. New Delhi.

4i, The Major General, GOC,

! Headquarter CI Force (NE),

I C/o 99 APO.

5. The Vice President,

i Spear Canteen, CSD,

Headquarter 3 Corps,

. C/o 99 APO.

6. The Secretary,

) Spear Canteen, CSD,

Headquarter 3 Corps.,

i C/o 99 APO. ......Respondents

By Advocates Mr A. Deb Roy, Sr. C.G.S.C.,
r A.M. Bujor Barua and K.L. Solo.

f
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CHOWDHURY. J. (V.C.)
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The applicants are five in number who joined

H..

logether and filed this application pertaining to same

h.

‘ause of action with common interest in the matter. The

O

jrievance of the applicants centres ' round the change of

qondition of service. in terms of Memo dated 10.2.2002

éddressed to the five applicants in the following way:

! ' "TERMS AND CONDITION OF SERVICES OF SPEAR
CSD CIVILIAN EMPLOYEES

You are considered for employment as casual emp
in Spear CSD.

i The terms and conditions are enclosed as Appx
"A' for your reference. You are requested to go
through the terms and conditions and if acceptable
to you, then please fwd the agreement as attached

Appx 'B' duly signed to Spear CSD latest by 15 Feb
2002.

Your present service will be tereminated on 26
Feb 2002 and you will be re-appointed with fresh
terms and condition wef 0l Mar 2002, if accepted by
YOU.A" . .

ZL In the application the applicants pleaded that the

qupondents advertised in the year 2000 for filling up some

‘posts of Salesmen in the Unit-run Canteen, i.e. the Spear

CSD Canteen, Headquarter 3 Corps. In response to the

applications submitted by thé applicants for the post of

Salesmen, they were interviewed and after selection they

M&re appointed as Salesmen and all of them joined as
| , '
Shlesmen in the month of July 2000 except the applicant

[

;. No.5 who joined in August 2000. Their formal appointment

i l?tters were issued on 4.12.2000 as Salesmen on temporary

: :
vacancies in Spear CSD Canteen. They were advised to return

the attached wilingness certificate, duly filled and

Signed. As per the terms the salary of Salesmen was fixed

at Rs.1400/- per month. It mentioned the terms and
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onditions of serv1ce. While things rested at this stage,

he Hon'ble Supreme Court of India pronounced its Judgment

Sy

on 4.1.2001 on Civil Appeals Nos.1039-40 of 1999 with C.A.

Nos 1041 to 1043 of 1999 Union of India and others Vs. M.

!

éslam and others, reported in (2001) 1 SCC 720. The
b

Iforementioned appeals arose out of the Judgment and Order

\i
of the different Central Administrative Tribunals on the
|

-gpplications preferred by the employees of the Unit-run
‘)
Qanteens claiming benefit as regular defence personnel
I

employees or at least as c1v1lian employees serving under
\

‘ 1
the Ministry of Defence claiming that the Unit-run Canteens
Ohereinafter referred to as URC) were part of the Canteen

$toreo Department. While dimissing the appeals of the Union
|
|

f India, the Supreme Court observed that for effective

Eh===0O

iunctioning of the .defence services it was absolutely

ecessary to provide canteen facilities throughout the

.

ountry and while the Canteen Stores Department served as a

holesale outlet it was the URCs that served as retail

l
utlet. It was also observed that though the funding of the
| !

%RCS wes not made out of the Consolidated Fund of India,
%ut it was made by the CSD and the CSD in turn had formed a
dart of the Ministry of - Defence. Referring to the
grinciples of laid down by the Supreme Court in Parimal
éhandra Raha Vs. LIC of lndia, reported in 1995 Supp (2)
%CC 611, the Supreme Court also observed that it was

éﬁfficult-to conceive as to how the employees working in the

i
URcs could be. held to be not Government servants, when it

mad emerged that providing canteen facilities to the
iefence service personnel was obligatory on the part of the
Gkvernment and, in fact, the URCs discharged the duty of
r%tail outlets after getting their provision from the

//WPolesale outlet or depot of the CSD. Distinguishing the

deciSiONeeeeceeees

i
!
l
N
i
|
i
[l
!
i
i

|
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Fec1s1on of the Supreme Court in Union of 1India Vs.

¢hotelal, reported in (1999) 1 SCC 554, the Supreme Court

beld that the CSD formed a part of the Mlnlstry of Defence

Fnd i1f thelr funds form a part of the Consolidated Fund of

hndia and it was the said CSD that provided the fund as
i ,
well as different articles through the retail outlets of
'l

:Fhe Unit-run Canteens then the employees who discharged
;&he duties of salesmen in such retail outlets must be held
'%o be employees under the Government. The officérs of the
fbefence services had all-pervasive control over the Unit-

jrun Canteens as well as the employees serving therein.
i
! .
1%ccordingly, the Supreme Court observed as follows:
i A

F M e eeeeanan In the aforesaid premises, we are of the
j considered opinion that the status of the employees
: in the Unit-run Canteens must be held to be that of
! a government employeeS..ccececcccccees

1

1

i

!

ceesssessss.We, however, hold that these employees
of the Unit-run Canteens will draw at the minimum
(sic of) the regular scale of pay available to their
counterparts - in CSD and we further direct the
Ministry of Defence, Union of India to determine the
service conditions. of the employees in the Unit-run
Canteens at an early date, preferably within six
months from the date of this judgment. ........."

i

i
i
|
j
1
i
|

@. In terms of the law laid down by the Supreme Court,
|
Fhe respondent authority issued policy guidelines and the

'buarter Master General's Branch, Army Headquarters, New
belhl forwarded the terms and conditions of service of URC
;Fmployees to the Command Headquarters and other authorities

@nd instructed them to implement the same by all concerned.
]

As per the said cOmmunication the terms and conditions were
to come into effect with effect from 1.6.2001. The relevant
‘bart of the terms and conditions are cited below:

"The Supreme Court on 04 January 2001 while
disposing the case of Union of India and Ors Vs. M.
g Aslam and Ors directed that employees of Unit Run
| Canteens (URCs) will draw at the minimum of the
| regular scale of Pay available to their counter
! parts in the CSD(1l) and Union of India to determine
%v/ service condition of the employees in the Unit Run
|
|
|
!
|
|
t
|

Canteens. There are at present approx 2419 employees
WOrKing.eeeeeoo
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working in them all over India. Consequent to the
judgment this paper lays down the guidelines on
terms and conditions of URC employees.

These guidelines shall be called "The
guidelines Regulating the Terms and Conditions of
Service of Civilian Employees of URCs paid out of
Non-Public Funds" and shall come into force with
immediate effect. These guidelines shall apply to
all civilian employees of URCs paid out of Non
Public Fund Account but shall not be applicable to
any person engaged on daily wages or on casual
employment. These guidelines shall not be applicable
to any Government employee, who may for the time
being be detailed to work therein in any capacity
whatsoever. For those employees who do not accept
these terms and conditions, resignation from service
as per provisions of Para 46 to 48 of guidelines can
be accepted. Only in case of dispute, should cases
be referred to auth given in Para 45 of these terms
and conditions.

All employees shall be classified as under
probation during their first year of service. On
successful completion of one year of probation they
shall be termed as temporary employees till five
years of service (including the period of
probation). On successful completion of five years
of service, they shall be termed as permanent
employees up to the age of superannuation or upto
the date of resignation/termination of service.

All employees, whether wunder probation or
temporary or permanent, could be treated at par with
Govt. servants employed in CSD (1) as far as pay
scales are concerned. All the employees are
employees of URC and will remain so till the age of
Superannuation or till the date of resignation/
termination of service. The classification of
employees and the pay scales is given at Appx 'A'.
The number of civilian employees require to run a
URC will be determined by the employer.

A letter of appointment shall be issued in case
of every fresh appointment. Classification of all
civilians presently employed in URCs will be re-
designated by a board of officers and a fresh
appointment letter will be issued.”

per Appendix 'A' to the aforementioned terms and
nditions, the scale of pay of URC employees, like
C/Billing Clerk/Computer operator/Salesman/Accounts Clerk

s fixed at Rs.3050—7b—3950—80—4590.

The applicants had also pleaded that since

;ly/August 2000 they were working as Salesmen and their
rvices were extended by a subsequent agreement dated

3.2002. As per the second.agreement dated 1.3.2002 the

applicants..ceeeeeses



applicants were reappointed as Salesmen for the period from
1.3.2002 to 31.8.2002. Subsequently, it was averred that
respondent No.6 issued the impugned letter No.51905/SC
dated 10.2.2002, which has been mentioned earlier, the
legality and validity of which is undér challenge in this
proceeding as arbitrary and discriminatory. The applicants
stated and contended that in.terms of the Supreme Court
directions, it was incumbent on the authorities to
regularise their service as Salesmen in the Spear CSD
Canteen in terms of the policy laid down by the Quarter
Master General's Branch dated 14.9.2001. The applicants
also assailed the impugned communication dated 10.2.2002 as

aribtrary and discriminatory.

5. The | respondents contested the claim of the
applicants and submitted their written statement. In the
written statement the respondents pleaded that the new
terms and conditions were framed with an aim to reemploy
the applicants as casual labourers on cotract basis and the
applicants refused to caccept the terms and conditions
framed by the Ministry of Defence pursuant to the
directions of the HOn'ble Supreme Court. Since the
applicants declined to accept the terms and conditions
they were engaged by the URC as casual labourers 6n
contractual basis. In para 6 of the written statement the
respondents, in response to the pleadings mentioned in para
4.3 of the application, conﬁended that the applicants were
selected for employment against temporary vacancies and
were appointed with effect from 4.12.2000. However, prior
to that they were working as casual labourers with Spear
CSD. In the written statement the respondents stated that
ursuant to the Judgment of the Supreme Court and in

accordance with the direction of the Supreme Court to

determineeeeecess e
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determine the service conditions of the employees in the
URCs at an early date, the Army Headquarters with due
approval of the Ministry of of Defence}formulated the terms
and conditions of the URC employees. It was also pleaded
that according to those service conditions the employees
already in service against the permanent vacancies under
URC were to be absorbed in the URC as per
probation/temporary or permanent employee dependihg upon
the number of years of service they had put in, provided

they accepted the terms and conditions laid down in letter

‘dated 14.9.2001 issued by the Army Headquarters. Although

the applicants did not fulfil the qualifications required
for their employment on permanent basis since they were
neither permanent nor employed against permanent vacancies,
still the management supplied the terms and conditions
framed by the Army Headquarters to the applicants and they
were given option to either accept the terms and conditions
of serviée or to choose to be employed as casual labourers.
The respondents also pleaded about the reduction of the
number of vacancies in para 13 of the written statement and
averred that "the Spear CSD is basically meant to cater for
needs of troops of HQ 3 Corps. wifh HQ 3 Corps and its
units moving on OP Prakaram wef Dec 2001 there is drastic
decrease in sales of the Canteen. There is a requirement of
CSD Canteen with the HQ 3 Corps‘and spear CSD is likely to
be closed and moved from here..... ceeeeened

6. We have heard Mr M. Chanda, learned counsel for the
applicants and Mr A. Bujar Barua, learned counsel for.the
respondents at length. On consieration of the materials on
record, it is apparent that on 4.1.2001, i.e. the date on

which the Apex Court pronounced the judgment, these

gxyépplicants were also working in the URC as Salesmen. The

judgment of the Supreme Court pronounced the status of the

employeesS...cceee.
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employees of the URCs as Government employees. As per the
directions 1in ﬁhe judgment of the Apex Court, these
employees were elso to be allowed to draw a the minimum of
the regular pay scale of the CSD; In terms of the judgment
ef the Supreme Court the Unin of India was to determinebthe
service conditions of the empioyees of the URCs; As per_the

judgment, the responsibility was that of the Union of India

lﬁo determine the service conditions of the employees of the

URCs. As a matter of fact, the Quartermaster General's
Branch circulated the terms and conditions of service vide‘

memo dated 14.9.2001. It was incumbent on the authority to

-give effect to those terms and conditions of service. It

did not depend oh the volition 'of the emploYees. On perusal of
the materials on record, we find it diffieult to hold that
;he respendents offered them the beﬁefit of the terms and
conditions of service of URC employees promulgated by the
Quartermaster General's Branch and the applicants refused
to accept the same. AS per the communication dated
14.9.2001, it was the respondents who were to take steps to
implement the terms and conditions of service of URC and

act as per directions of the Supreme Court including giving

_ef’the regular pay scale. The impugned orders whereby the

conditions of service of the applicants were changed vide

memo dated 10;2;2002 runs counter to the Judgment of the
Supreme Court as well as the policW decisions laid down by
the Quartermaster General's Branch vide memo dated

14.9.2001. - !
. : |

7. We have also perused the agreement forwarded with

the order dated 10.2.2002 which was prepared by the
respondent No.6 unilaterally. Acceptance of the terms and
conditions mentioned in the memo dated 10.2.2002 by the

applicants...... .
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ﬁpplicants tfor want of their bargaining power by itself
Y . . . :
Fannot estop the applicants to assail the legitimacy of the

?forementioned order. The respondents instead of acting in

ﬁerms of the Supreme Court directions and the policy laid
| : o

bown by the Quartermaster General's Branch, terminated the -
sService of these applicants as Salesmen and appointed them

afresh in terms and conditions of March 2002, which par se,

Y Fraetabi

is arbitrary and discriminatory. The impugned change in

the terms and conditions of service issued by the

respondents vide memo datéd 10.2.2002 1is ‘in our view

|
i

unsustainable in law. Therefore the said communication is

I A_ﬂ/‘r\/\——Q, ) . .
liable to be set aside and thus the terms—and—ecenditions

ﬁgt out in the communication dated 10.2.2002 stands
| _

guashed. The respondents are now directed to act as per law

in the light of the decision rendered by the Supreme Court
|
hn the case of M. Aslam and others (Supra) and take

necessary steps for implementation -of the terms and

conditions of service of Unit-run Canteen employees issued
|

by the Quartermaster General's Branch vide memo dated

14.9.2001.

é. ‘The application is thus allowed. There shall,

however, be no order as to costs.
i
|
1
i

e

( K. K. SHARMA ( D. N. CHOWDHURY )

I,-.
|
|
}
l
!
|
i
]

‘PDMINISTRATIVE MEMBER _ VICE-CHAIRMAN
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHA'1

An Application under Section 19 of the Administrative Tribunals Act, 1985)

IBETWEEN
} 1. Sti Gopal Ballav Paul

Spear Cantlen, CSD
ILW. C.I TForce(NL)

Clo 99 APO

Sti Diganta Sharma
Spear Cantten, CSD
H.W.C.I Force(NE)

C/o 99 APO

Shri Satya Ram Das
Spear Canttén, CSD
H.W. C.I Force(NE)

Cl/o 99 APO

Shri Sama Mazumdar
S/o Shri HK. Mazumdar

P.Q. Rangapahar Crossing

0. A No.()\’G 52 /2002

(o faeller Fil



District Dimapur, (Nagaland)

PIN-797123

Smti Gita Kumari

-Daughter of Shri Kailash Prasad,

Rangapahar Corssing
Thackhu village,

District-Dimapur (Nagaland)

The Union of India,
Represented by the Seoi‘etary to the
Government of India, Ministry of Defence

New Delhi.

The Director general
Canteen Stores Department (CSD)
Army Headquarters,

New Delhi-110 001

The Deputy Director General
Canteen Service

Canteen Stores Department (CSD)

W)

...Applicants

Dot (Bl fad.
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Army Hcadquartcrs, |

New Delhi. |

4. The Major General, GOC

' Headquarter CT Force (NF)

? Cio 99 APO

| 3. The Vice President

i Spear Canteen, CSD
Headquarter 3 Crops

C/o 99 APO

6 The Secretary

Spear Canteen, CSD)
Headquarter 3 Crops

C/o 99 APO

| vy

JETAILS OF THE APPLICATION |

...Respondents.

is made.

status of the

This application iz mads

: M. 5 5760 dated 10,0220
; .
i cifying  The

P S TV | P 1.
i L LCants navs oo

1. Particulars of order(s) against which this application

against the impugred lethber

o i et

Terms and Conditions  of

..... mplovess wheraeby The

S R T SR
T ohanased and

R

COpot Ballee k.
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VERIFICATION
I, &hri Gopasl Alaw Paul. Son of Late Gopi Mobhan Paul,
34 years, presently working as Salesman in Spear
j Ha, O Force (NEY, Cfo 99 @0, one of  bhe
the instant application duly authori ey b
cther applicants  to verify ﬁh@ shataeman s i tbhis
| application and to sign this verificati Accordingly I
declare that the statements mads in paragr 1L to 4 and &
to 12 ars brus to my Enowledogs and macs in 5
are trus to My legal advice which I beliswve to true., I
hawve not suppresssd any material fach.
A T this W1y thiﬁa"ﬁh@ 2/Z7f’n o
o) (bl Foreod
of My ' v v
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PPOINTMENT OF SALESMAN : SPEAR CSD CANTEEN

1. Reference Your application for the past of salesman in l
Spear CSh (Ca anteen,

2. The Vice President Spear Cgp canteen is to 1nf0rm you
that you are hereby offered the- Post of salesman

on o a
temporary va acancy in appar CSD Canteen.

mr

3. You are Pequpeted to return the attached willingnecs
certificate, duly f1lled and signed.

4, You will be paid salary at the scale o

§ Ry
month,

14ﬁﬂ7~  pery

-
.

tn

Your terms of engagement are as under ;-

' !
£ Bub et {o the provisions of this agreement the
B S NI four & period of ore waf "
(h) One year’'s period may he'extended to another on e I, L
year if the salesman requlred by CSD Cantenn

) Lt salesman ig not PPQUIPPd by the Spear (08D ]
Canteen, only  one month notice will be served for
the term1nat1on of service. ——

I/' —— ’
() “You ' go through the CQD Rules and Regulations

(Copy held with CSp’ Canteen Office ). . &nd Standan
Operating Procedure rof SBpear CSD. A Lertlficate to
this  effect that you have read the “rules  ang
regulations and unde] stood all terms emc:!.”r nditions
mentioned therein and you undertave th ab;de;by the
same be forward to this CSD Canteen duly gigned.

o gQM/*“ |
waj“ o -  “

«/

. ) V1ce President
N Rthf7$}MW/ ‘ %pear CSD Danteen
corr/pP- g}%ﬁl _
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WILLINGNESS CERTIFICATE

S,

BY THE EMPLOYEE A

a, - Sive ) )
Testdence

9. I shall
subject post.

Station

corr/P-34

‘of
(WEYSN O

e fo

net claim any  TA/DA  for convevance

L I Y A

to Spear CSD Canteen,

/099 o)

bated Oﬁ e 2a0

/

W

44

/

v
W

to vour appointment letter Mo BL9eEn e

Shri Mehan_ pad.

duty as salesman in Hpear CHD
vacancy for

3. I, Mr‘ﬁtlyxf M‘W //'44,( undertak

the Spear CSh Can

a'period of one year.

. . : AN
e to abide by the rules and

teen and shall . serve the

from

not claim for permanent'appointment of  the

.
LI

Y N )
L__g«?é()//é«(/‘?\« . Cres

Signature

Name Iz@/ia\,ﬁa‘umﬁd«.&
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Spear CSD Canteen
RO 3 corps
C/70 99 APO

317265 /80C O“ Dec. 2436453

My, Solyavam pax

Ste_Shrni Hugo Kasnpan Pes

APPOINTMENT OF SALESMAN i SPEAR CSD CANTEEN tt‘vaA-_i
| H ':"' vu;'v.g!
1. Reference  vour application for the post of salesman in A

Spear C8S0D Canteern.

2.0 he Vice Precident Spear- C8D canteen is to
Lthat  vyou are hereby  offered the post
temporary vacancy in Spear C8D Canteen.

inform you.
of salesman on a

e You are requested to return the attached willingness '
certificate, duly filled and signed. " :

4, You will be paid salary at the scale of Re 14¢5/~ per’
morith, ' ' :

G, Your terms of engagement are 88 under .z~

(a) Subject to the provisions

of thig qgreément the
employee s

engaged for a period of ane year,
LA .

.

(k) One year’s perind may be extended to another one
vyear if the salesman required by CSD Canteen.:

(<) If salesman is not required
Canteen, only  one  month
the termination of service,

By'fhe'Spear. CsD
notice will be sérved_ for

i

(cd) You go- through the 8D Rules and Regulations
(Copy held with 8D Canteen  Office ) and Standing
Operating  Procedure of  Spear CSD. A Certificate to

this effect that youw have read the rules and
regulations and understood all terms and . conditions
mentioned therein and you undertake to abide by the
same be forward to this ©£9D Canteen duly signed. _ /

// a
L~

T
, §>}VJ : (A Garg).

Lt Col
corr/-305

i

Vice President
Spear C8D Canteen
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/ E WILLINGNESS CERTIFICATE ol
: RBY THE EMPLOYEE )

1* Plomse  sodfe s o e 2ppointment  letter No RFHE /S0

SR I e G708 HaNa K, €6
it linm [ e 8 \j N tho (:1” i Yoas & 1 gaman in E.? Re R CSI_)

Pavieen on & 4 podipapy vaCEnCY for a period of one yE&T.,

Ctndertake to ahide by the rules and
Al serve the

dhailm zny  TA/DA for conveyance  from
CHD Tanteen. '

b ] whiagl

e ooshimd! nmat olaim for permanent appointment of the

Station @ /70 99 apo _ Signature_ 2@&&~

o Rae ey

Dated

Name _ _S B@‘“&"‘a’” Dﬂg)
£ .

corr/P-34

N Sy )
-\.. ;
Ff-‘! ..
| o
N Wy e e L o Lo
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1. The Supieme Court on 04 J

anuary ’2()0] while dispiosing the cas
of Union of India and Ors Vs

M. Aslam and Ors directed th Lcmployu,o

of Unit Run Canteens{(URCs ),wxll draw at th DAL ST regular |
‘scale of PayTwvailable o (Leir counfer barls in_{he Chl)() and Umon of |
India to deTemine scivice (ondm(m of the unpk}vu AN the Unit Run ‘
Canteens. There are at Present approx 2419 criployces v ,11\1111) 1 them ‘

‘all over huln Cousequeit to the judgenicot s paper bwys dowt the ﬁ

. guidelives off terms and conditions of URC cmployu 5.

AR

. P> e
AIM
A . i
2 The aim of these guidelines is o have uni{'oxfu.it_y aad o

uumpomlc sumlory provisions,

|

. O N P
- J f{‘.‘f:/‘ﬂ') ol IVING G
[ ©

.{H’PLICABLLITY
 C

These guidelines shall be culled
Terms and (,umlmono of Serviee of Civilian Employces of $1RCs paid out
of Non-Public Funds” and shall come into force with juin wdnto cflect)

These puidelines shall apply to all civilian cuployee:s of Uls paid out of
Mon Public Fund Account but Ly person

shall not be applicable 1
cngaged on.daily v 'AgCs or on ‘casual cmplo\'mcnt Taese pridelines shall
notbe : who may for the tive:

applicabld To any Government cmploycee,
apacity whatsorver. For ihosc

being be detailed to work theiein i any ¢
weept these terms and condilions, resign, ILI'Jn

cuiployees who do not a

[fom_service as per provisions of Payu 46 (o 48 of mm, lnes can be
.1("913_(;_9. Only in casc of disputc, sh(,uldn cascs be IL[( e
"R Para 45 of lh(,sc terms and o m(lmow

“The guidelines l'r”u‘lalin" the

to autl given

QLAOBIFICATION QF Un (“" ' ' .
A98. ATIL A/\r\ 'l on (,Ov\,\ Y’z& Al Lo
1, The turnover of the URCs vurics fron: Rs. 3-lass o 25 crores.
Therctore there is a need o ¢ s sily Hu RCs based o s lunover of

the cimteen, as the protit caTTeT T 4y 5ol e

: 'ml“‘ill,'.ll cuagh o lmy tlu;
empléyces if llu) G not praded. The URCs mie classificd ns o

é}" e A ' Above 101D Crores
/ / Tvype bl P 03 e

Ot P Croges

‘ bvpe - ' Lessthion s O Crores
/ R . - B |
?‘(Z;\ Lf}é Lt% . : Contd...

A

/
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*Class mc‘utlou of mplozw

{.Lo (.uxploy(.us shall e (Ja‘mﬁcd

-~ e L e

bl {irst.

cw ol seivice on Successigl compkhon of ohe yes J?)Tpﬂ)h ion” they
shall "¢ terned 35 lemporary employees G Ave " years ot b?fﬁ&‘ |
Binadod \.—‘—v T e—— *.—-*—.—“.\.—ﬁ—."\—.
Aine ludm[, the pe period of prob;

Ation). Oy _Shiceessful con “complet] cton o Ty years
of _SCivice, they shall be - lerueq uied as. pcrmaneut cm ployces 1 up to the g cq,c 2 of
.mpcmm1hon OT Upto e daies iy

——=_1Pio the

ale of msxguahon/ tcnnm'mou of scr\u C,
-z 0l resi

6../\11 cmployccs, whether utdler pxoba(xon or e mpomry or Perimanent |
could be tearey at par wi), Govt. servan(y Cluployed in csp (| (1) #15 far aq

Dhy Scaley ape concerned, Ay the cmployces aye Cmployees of 11Re: and

age ol superuny, alon or (il (e dale of yes nmmhon/
luulumuon ol service, The clug sification of ¢ mployeeg and the

Doy scales
s given ar APPX A, The hmher of civiliag Cuiploycey x(quucj
URC w

loruna [
ill he dctummcd by the ¢uiployer,

. e F\"\ h) j‘m
A .')Oil.-ltr','_l_g_g_i_: o E@ éfg;] \

lu, qppomtmg :-n_xthox_'ily who shuli
ved basj .

« The Claployer will b t

siake ajl
.qmomuhcnts, 4s on requj

XY d(pul(‘d and their Cquivalents iy Navy ang Alr Force)

The muployu will' be e local author ity (I Cdr/ Sty Cllr/ iy officer [
Juus(h( Uou the UI\C has bccn c xubh‘*h\ :d

under whega
and ﬂmctiomug. '

- A letter of appointument gy, Ul be dssyed i case of GGy fnis}l
.q)pomtmcnt @assxhcauou Lol all cxvxluummm-w-nUy cmploycd ,A_,,LJijs,'
M ,“"'_l—--- ey
will be pe C-desipnated 1 a hcmr(l o[ olhcu 5 .md 1ent
leUETSTI he 1ssued, e
:\ S W .
10. Every person, before Joining  shay be Iequired 1o

certificate of lll(dluil fitness f1om a 1egiy
he s not sullering from auy

Pisduce g
tered mediea] practitioner that
commaumicable o contagious discase, If g o
dechues him v pe sullering iy any
Communical e Or conlagions discase, | shall not pe cinnloyed

wt\vxlhs(,m(lu][v e certific (e of mcd al fitness given by repistered
edical Practitioncr, - .

S Lvery person, b(.fuu. joining, shal also be i

ILquou W furnish
Azctted Officery o Members o

certificate of good almmctcx finm the two i
lature 1/ Corpor alion/ Municipal Commitice, wie

2 / CNLOLSGUT vwill by done by o e Hior nrl Bt
1A Al teeriitmen

Ly the umn)mlmp uullmnl\ Chacter of dutics of cach aprointigent will

Le mentioned i rules and fegulations o e franied l)v Criployer qg
.uumr\nul in Para <56, '

Mt e
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of pr
" issnip

Probatjon Period by have

Obation vy Confirmed gop the
Probation (e appointin
Services of )0

Whai(s

I?ldel'ltz. Bond[Casl} Becurity

and/or cagh SECUrity for gy,
autherity op or befoy

150

Speeificd by appoiuting

-
-

ry,. ]
< I'ro ﬁ(o 10
_ ..ﬁ,./J.._.w..,...- |

Lvery Cluployce, g0 uitia]
Ppoiuted o probatio
CASeS, may Iy tXtended 1o gy,

obation, gz, Cliployee |

' a letter of conlinnatioy,

tmployecy
iocver, -

A persop Lefore joining

Forfeituge of cash. sccuy

Becurity

16,

| An Cluployee js (o abide by ¢
Issued fioy, lime
located,

o time by

Hours of VYorlk nng Closed D

17.
more

Lvery Cliployce sha bc_mquiljcd to
than 48 hours i week as

authority frog, time to tiye,

18.

Vue day sha)y be given

observed ;g Specilicd by (e ¢

Leave

—————

1y,
shl]

20.

ouly:.

Leave g g privilege 1y cannotl be ¢f

be graunteq subject 1o ¢y

Leave mlmissiblc (o i

(=) Casual Legye-

4 M/&
A

Mere completion of proh
1natioy, Employees
not been conﬁmxcd, would st

& authority may in jg

3 24

nay be Confimed iy hi
» i his work as we)y as

3 condy
Ir services dispense

y
>

Probatjo;) Without assigni

IR
1
i
i

Y he 1equieg o furnisp a

ount(s) ag wnay he Specilied by ()¢
28! ¢ the date slated in. (e
_Which )y appointneny letter

appointmer)t
shall be deenme to.hav

i ty 'mayv- be ordeieg 1o the ex(er t
Authority fo violation of any of thege

all such orders op securig
the locyl “uthority wlere (),

ays

Perform wory Jor

aPpoutmment to any Post, shall be
L period of ope Year, which iy o
0 ycars, Qg Completion of stipuy,

.1).;>prx‘ia te [
ited perigp

S appointent bzl :

1, has bee

ation periog shall npt
v Who gy, “Cmpleted
deciued to be.
il wjl.h._Durinlgf
discmiiox; Hcnsingte ‘the

{

Aty reason

lelelity hopg

“])pointing .

letter failing

¢ been caneelled, -

“5 1ay be
HI l(:]i_ncs, .

ty o ay bhe -
¢ Cauteen jg

a poriod not

>oay Le o fixed by the ::ppomt_ing“

uy \'.fcckly'holid_uy. 9 closed holidaujs will be -

mployer,

iencies of local Canleeny,

ciployee shall e of the iollow

aimed ag 4 matlee of vight, |

W3 Gve types

An cmployee shall pe eittitled 1, “t lotal of

..

8 davs casua] leave 4 cadenday yeo

Conid..,
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\

- _h%&_,___l),_l,l'ring the first and las
e Proportionately to the

Lyear of his sciviee, it shall be culeulated - F
ctund service during that year, Camnnal leave e
shall not he carricd forward 1o the next calendar year or be -
accumulated. Un-avaijled, portion of Casual leave in any calendar "
year will expire. Casual leave shall be deemed as the. pfuisd spent

ou duty with full pay and allowances. _ L

(b)  Privilege Leave: An cmployce shall be eligible fi lx,“ l"riv‘ilég:é_‘ R 1
lcave for a total period of twenty days in a year. Privilege I ave, ot ... il
availed by the clployces, can be accumulated to g mpximum of ;-
sixty days  which may - be

encashed — opn termination/ .

Superannuation of services. During the first and the last year of P

- the scrvice, privilege lcave shall be calculated proportionate to the f'
actual service during that year. SR o

4o T

(¢ Leave without pay:
may be regularized as Jepve w

ninety days at the discietion of the ai»pt\)inting, authority.

In appropriale case, lcave not dile
ithout pay for a maximuwmn period. of

(1) Maternity Leave; Female employecs shall b eligible
for materity leave for o lotal period of ninety days with fall pay:
and allowances. This tcave can be granted twice only during the™
cutire period of service, | BRI

(¢} Bick Leave: Sick lcave on account of sickness for a
Iuximwn period of 10 days can be granted in a year. Sick leave. s
will be granted only when recomunended by Authorised Medical. ©
Practitioner, 50846 of pay will be granted for the (luraljou.\of period” ..
ol sick lcave. Sick leave can not be accumulated, L

21, Leave of absence of any kind shall |
subctioned, wless its approval has been co
cithicr verbally or in writing,

10t be deemed to have beén: :
mmunicated to the c¢iplovee’ 0 - =

. : T ; s R o
22, I an employee, while on leave, desires an extension thoreof he .

shall apply suliciently in advance Defore the expiry of his leave, so that e

s approval or othenwise, can be communicated before the leave already, - -
senctioned expires. Extension of leave shall not be decmed (o Lave been
sanctioned unless the approval is actually communicated. The t:mploycgg L
must report for duty in time when the leave already sanctioned expires;)
Junless it has bheen duly extended as stated above. "
Fitners for Work

O 28 ]

23,0 Ihie appointing uulhurit)? is satisficd that an cmployee is '::-:u.‘,ﬂ'(:nl_r.\g‘;_"_ ‘
~hour a comuunicabls or contagious discase, he shall llxnav.c thi 1'1‘ght_;.»71.vo
refer him 1o service/ Civil Medieal Authority .in the dfsu‘ict. 'l.‘hc: :;-.v-.-.t.vxcc‘:.s‘:of‘i 5
the employee shiall Le liable o be .tcmxnl.:-,\lle.l 1f. by virtue of su(‘h |
sichness, Iois anlitto perform his dutics satistactorily. i
- Condel,,

. ) I
R o . :
gt - - . - L. et e



2 Also ir an-individual iy Dhysically incapable
Zuissigned o him iy s

of carrying out task
SCivices niny be lerniuated
teompetent authority,

r v ae
Woges

4
¥

26, “I'he inital pay ol an ciployee (inclusive of all allowances) shall be
the puy as specified iy Appendin ~'A' to this rales, '
20, The mouthly wages of aut employee shall e paid on a woq king day
between first ang seventh day the following month,. 3 o
27.  Where the cmployiment of any person is terminated, (e wvages
carncd by him shall e paid, subject 1o other conditions of his scrvices, - _'
28, ‘The ciployee shall e cntitled to
relevant pay scale lucntioned in appendix 'A' on an
necessary sancltion by the appointing authority. No pension will be
graated to an cmployec after 1etirement, . '
Beductlons Which 2lay be Made from Woges

29, The wages of an cployee

of any kind except thost

shall be paid to him without ¢
¢ as specified in Para 30 below,

ceduction

30 Deductions from the w

ages of any employee may be made {or one
or mose of the li)ll()\\.‘vin;;'[)u'.~‘,OUS:~
() Deduction for iy period  of abscnce from duty or leave
without pay.

(b) Deduction for the tecovery ol advances or for adjistent of
over paywent of wages, In no casc, monthly dudictioa on

this account shall exceed half of the wages carner in that
mnonth, : ' :

() Deduction requiived to be m
competent authoity,

Compctent authority for this
shall be the

purpose
appointing authority,

(d)  Decduction of Income Tux, if payable by thr:‘v.m‘ployc:f.:.

()  Costof damage or amount of loss of goods entrusted to the

| / cuployce or for the loss of money which he is wequired to
/ \9}/ /

account, whae such dan

nave or loss is atibutable to his
negligence or de

Fadtor inadequate suparvision. Loss due to

twisappropriation/ fraud  attiibuled to the cwployee by‘ the
cimployer, - '

at the discpetion of the

the increments ag per  the
annuol hasis and

ade by order of Court or other:

Cord C\Lo‘o "

e N Ry



Medicnd focilitles, House Re;
"« ) o .
M'Z‘“ Mo Medical Facility,
decBramodation, either fice 01

anee

U Allowsnee or Conveyance Al s

House Rent
Ton payment rent, shall be provided.

32, An cinployee shall be entigled o payment of
tor his il uavel iy conncetion with
Likewise, he shall be cntitled to pay
by bus. Besides

sccond class vail fare
the performance of Li dulics,
went of oidinary bus fare (o travel
s, he shall be pinid an allowanee for

tapenses at the rate, whicl ay be specified by the appoititing
Howcever, conveyance allowance - is not admissible for ¢

aud vice versa,

authority, -
Residence 10 place of duty

ommtiting from

Conduct of ¢mployees

330 Every cmployce shaoll normally work under the

supervision of craployer or any person authorised by him on his behalf
aid shall perform such dutics connected w

“be assigned (o him. by the sajd officer or person: Ewployecs «hall not

indulge, cither directly or indizeety, in any Uade, commerce o husiness
. ’ \ .
“clvity or any other cuiployent, | |

/. .
dircction and

!}».L:?_:.p.f..S?'s,z.!'z-J_nL’ﬁg.!glz.l_gi’ﬂﬁzif-z.r.t...(;l_c_)nsﬂtutlns’J‘Jlsconduc‘c

——— e e

597 The  follow

ing acts of commission/omission  shall
wisconduct; - ‘ -

Constitute

(c) (L‘oulmvculiou-of:my regulations m

ade by tie e ployer or
other order issusd frem time '

lo time.

(b)  Any act/omission which constitutes wu offence UL E any

law for the time being i foree in the couitry, B

1

ELACHIG AN EMPLOYEE Olf LEAVE WITHOUT PAY {
B Appointing, Authority or any authority (o which it js s;n!aé»r(liuulc,

Loy place a URC cuployce on leave without pay:- '

() Where disciplinary proceeding

againgt him is conten plated
oris pending,

Where, in the opinion of the aforesaid authority, he has
engaged himsell i activitics prejudicial to the inteiest of the
-, seeurily of State, Seivice or the URC,

Where o case against him in respect of any crimin:l offence

is under investgdion or mnquiry or trial,

\17
T

here an URC craidoyee is notavadlable for work revond the
speaificd period ot sick Jeave,

Contd..,.

Allowance is admissible, N -

his other incidental -

ith his employment, as may

G e e e e



_30.

- A6, A URC cuployce shall 1 deemed (o he ' =
o _

o leave without 1o il Le s
nteuced to impri&xmmmt. for« meriod
nployce will inale himusclf avaiiable for

Uekined in ejvil custody,” or jg e
. T ~ -

«-::«‘{gul g 48 hours. Such U RC el

mvestipation and lnquiry,

37, The scivices ol such UpE cimployee may Iy terminated by Uge
employerif such leave without pay exeeeds 90 days,

:‘Pti‘iilz;!xz,txent: for IMisconduct

38, The uppointiu;; authority shall also e the disciplinary “utiority,

d9. Any cployee who s fioupd guilly of mis
“uy oue or more of e

- authority:- '

conduct may be awarded
following. punishunents by he dizciplinary

() Censuie

(b) - Recovery froif*hig bay and allowances, the whole op
~ part of any pecuniary loss caused by hizu to the

L URC/ Govt.India,
- {©) Withholding of one or o Inerements upto
B ' period of tiree years,
(Jd) RCll.l(")Vi.ll/ dismissal from scrvice,

Baplanation

10, The following shall not

amount o punishment within e
of this guidclines, namely:-- ‘
L

'neaning

C————— e ©

(@) | Termination of scivice of a casual ciployee in asccordance
with the tens auwd conditions of his cuiployendt,

(b)  Termination of survice during probationary period, _
S | ’ . . i_:\.\
{ Piocedure for dealing with case ¢f wisconduct - g
l ! N .

41, Before awarding (o ay cployce any of the puitshments
ientoned in Para 30-¢ & 39 the following procedure shall be futlowed by
the disciplinary authority :- '

(@) The employee is () be served with a charge sheer, clearly

sting the imputation of misconduct apainst him

_ . ang '
/J/ calling upoen him to show Cause as foowhy one or uee of the e

copanishents incloded y these suide lines shourt not be

J}y awaaded lo hiin. '
(“'4_',-:‘ :




i - ..:'4. .
a, (W) The eply to the Chianpe sheet, ir any, is (o he duly censidered,
: } . by the disciplinayy uthority, |
{©) Ifthe cuployce so desires, he is 1o be heard iny persan and is
also to be allow 0 cross examine witness(es)
or produce wiineas

5¢s i his defence,
procedure iy faid dovn in Appendin-'p',

aisviust hirg
The disciplinary

Bevlew of the Punis hoient

12 No appeal agull
crlertained unlegs j is prefereg within a pe
the date on which the order ol dise
cinployce, : .

st the oiders of the disciplinary authorty will be
riod of forty five diys from
iplinary authority is intinu] to the

43, The appellate authority may cither SU0 motu or o
the individual, review any order of the disciplinary
ieview, pass any onder or issc
of the-case deems fit,

an apyeal from

authority and g such

any direction as it ip the cirt:x.n:‘:slmwcs,_
. \ .

1 Auy, other order passed

or direction ,,issxx|(:(l by ‘the appellatt
autbority \inder this buidclingu shall be final, ™ EE ‘
| |

Appellate Authority

15 The appellate authority
‘ of Cotnmand,
Aeslpuntion

will be the authority superior i the chain

16.  An cmployce may resign his post
wriling or pay in licu thercol to tie
shall be ellective from the dale on whi
authority, '

afler giving onc month's notice in
appointing authority.  ‘{ho notice:
chiit is received by the appointing

AN

17, The 6111]).I(>)'cc shall be liable 1o pay the salay for (e
which the said notice falls short of the tme stipulated in
This amount shall bhe compited
allowances) last drawny by the

juriod by
Para 15 above -
acconding to the salary (i.c. pay and
cinployee. .

A8 The amount due froy,
inay be adjusted ngainst any
vl hns salary, security cte.

an-cmployee under Para 47 and <1 aboye
swin due to the ciuployee including halance

1

, M} 5
T
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. . : . , S b'n-v,bl!:'3"'9".“""""“'9."3'
- 32 9. ((
~ .’.’:.S?HR.!!;‘.L".‘-'ILELLQLQ crvice ' “

T e appointing .y,
. ‘?rj“"c.-xn_nplc.‘:)'c‘c by gwm;; UL one monl notice in wWriling op pay in lioy hezeof
i T\'."i(!:t«'ut aAssigning any reqgons, Three wonths notices or Py liey
thereor without USSigning Y reasons i) need {o be given whepe an
Cuiployce Loy rendere is conllrmcd'/;";:mmncnt
cmployee,” |

h:.‘u'ily_umy lerinate ), SCivices of gpn

live years of SLIVICE Lr

500 Notig g in

Jarq 19 shall
1'uis<:ox,1duct,

apply (o femovalf dismigga) for

E R

_[_}lwcmnnutltion

S1. /\ujcmploycc shall 1y JUpcrannuated o) atle
years. - Yeaply Cxleusion may be
~APpointing authority subject (o
Uplo a maximym, Ol GO yeary of 4

ning e age of 58 -
Braunted at q)y. discretion of the
ledical fithesg and Proficiency i, the job
ge. : R

52, Pl age as mentioned the High Schoeg) or
Certificate shall be considercd as e age of e PULjiose of Pdia Sl In
S Case of any clployce wiy, has not bassed (e THigh Seliolf Higher
St;couc’la.ly Ol cquivalent EXuiination, ()¢ certificate of age ,vjri'r.)vi(lcd by
tither by Disteict Magisuae o Sul)~l')ivi:;ioual I\llagistrzitu, Block
l)cvcl<.»pm§cnt.Omccr‘or Panchayay Pramnuk), shall be beated gy proof of

I ii'gh.c'r Tf:-n‘ccoudz-ny

age, |
Interpretation
w30+ Shouly any doubt ayjy,

these puideliney it shadl ¢
Buidelines,

ibout the meaning of any onc or moye of

referred (g issuing authority of these

) -

EMRing/ Interehnge of | Cuuteen Pcrge.muaggig;t_zau&aa falling
ssgl.ggma&;fiapmomt% Authorjty |

91 URCs cmployces aye Subjeet o 1y !
Onhe URC another; Suey, pers w ‘ ~URC 10 a URE
Jucated gt g different location wijp 1y, paid sceond class fare /Gout Buy
Fave - for e cuployce Lunselr, Spouse  apd bonafily:, Chiliren
Production of hecessary unyel docwnent fegarding  actig) pert:
of journey. The tmployce also shall e g

full pay wnd :.dlowzmccs'zu)d D11 sfer prant, ’I‘hc
cimployce shayy also be catided to dyay advance from the cployer to
Jrerdoru syey, journey, Whenever o Ure moves oul fropy one place to
auother due 1o CRigencies of seivice the cmiployees of that barticular URC

wWill aleo imove alongwig URC. Seivices of auy ciuployee refusing to do.
sweean be erosinated,

GXoop

insler within the Comnmnimy from

ho are—s

on .
‘rmance .
auted joining time of 7 days with'
months basic pay as trans




Yovice. Refus

of the URCy,

L Y ]

85, URC ciuployee has 1, eplion dceept suely (p
al 1o exereis.. dny of the

ansler oriesipn [rom
will have (he Nght 0 (i

vplions {he appointing authority

¢ the scrvicey of such ciployec.
FRANING OF RULES 1Y pripLoyen

56, “The cimployer  wijll

‘ formulate rules, e
inlcrpal;aliug all the above o

deline
Rules, regulations
d by the cmiployer will 1
and condition s ol e

gulations ;i SOPs
8 to facilitate day 1o day Finctioning -
and Standing Operating Procedure ‘go ‘
¢ the lepal documey which will govern. -
sewvice of the URC cuployces, .

9

|

Q_[;:_l_)_ailgmcnt[Pcrmzluggg_g@ sure/Mov of URCs. |
- !

formulate
the termy

. . o S _'
°7.  On dlsbamlmcnl/l)cmu-mcul closure of U RCs/Mov of URCs due 10 -
2y reason what sg cyep

the services of the ciployees linble (o be-
lerminated, | '
| .
Jurisdiction for lep aldispuee

! o
28, Any legal dispute aiising between 1he cnployee and claployer will
be subinited o jurisdiction of local Cougs, ' R
Amendment ™

S0 Issuing authori

Y of these guidelines
vaay, amend or add (o

breserves the right
these puidelines,

o cancel, .



0.

.

JO.

1l

Peon/ Watchinan/ Malif

3. B

Appendiz A &

=S

PAY BCAI

ALILALES OF URC BrMPLOYERS

-2580-55-2660-60-3200
S::xt'niwal;.\/ Mazdoor/] felper/ Lasker

Salc atlendant/ Technicing, -2650-65-330()~70~40()()T -

LDC/ Billing Clk/

|
~3050-~75-395()-80--455’)0§ .
Compulcropcmtor/ Salesmany ——" o
ccounts Clerk —

\

UDC/ Cashicrf Accounts Assisiant/ -1000-100-6000

Store Keeper
Accountant Type A -9500-175-9000

Accountant '1‘);'pe B -5000-150-80G0
Accountant Type C -4500-124-7000

Assistiut Manager Type A -6500-200-10500

. , R
Assistant Manager Type |3 -5500-175- 0000

Assistant Manager Type C -5000-150-8000

hlanager Type A ~8000-275-13501)

Manager Type 3 -6500-200- 10500

Mager Type ©

-3500-175-5000

e 22 e e © v = oem o o oo
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Spear LD
HE T Corpes
Mizs Bita Bumar: \
|
R {
M D Bharma
Mr 8 Majumde '
Mr GE Faul :
M 5 Das :
t
TERMS AND CONDITIOM OF SERVICES DF SPEAR CSD .
CDFILIANS EMFLOYEES - !
! .’
. are congidefed for employment as casual emp:in
/
/ | \ .

A 5,
2 The terms ahd conditions are enclosed as Appxy o
vour  reference.  You are reguested to go through tha 1c:m '
and  condition and if accptable to you, then please Jfwd the

ent ~ as  atlaci Gpp: B duly ujgnud o SBpear  LBD
by 18 Fab '
Q A four prasont be terminated on 2é4 Feb 2002 .
andg  you Wil hE Wity fresh terms and  condition By g
wef 01 Har 2002, 3
'S
3

Beocy Spear 06D

' V) e?>. . . . _
\ 3 - (Hukam Sirngh) :
w 4 PV‘M\/ . AWL( : ” “J“ ‘ .




54 -

: TEEMS AND CONRITION CF SERYICES QF SFEAR Cspb CI«ILIANS
{ - EMPLOYEES

I+ Appointment

LAl KESIR

Sooappoantead on purely contractual hasig

Tasual labour, : ~ NN
L s Hnarh T
SO AR i

Vpeetorin g ARl
»ovou will dlso

of the grade in .which:
spongibrle for the maint
gensral upksep of ArEa, general C?“dn]lﬂezqgﬂ

and also other such duties as may ek
the president/vice ~“”aldﬂnt/gocy/ﬂg

e

T It igm abundantly mads clear that the aﬁsignmeﬁﬁ
purely  on contractual  basis and of  btemporary nature. %
confers noe right of appointment on yaur  placement . in -
cadre of URC hmp]mvcme ‘

(d; Your  wontinuation in this cantractual Appomntment«”
EMJJCC“G Lo vour matimfdhlv“y Londuct and pesfurmdnhe.-'"
. . —

EN v e - - — e e .
A

NEY Your  contifuation in this contiractual appointment
muliacted to yoeur continued medics fitness,
N Ll AR
R

L fou i Ll pok wmﬁm“mYza THTTany other
‘ 1

&arﬁ'
Your dndirectly Lo any aspecth

concerning
sy violation may lead to institution wf
Sroceecing against vou,

: Wage
SLENCE ang

anupointing

\

prﬁpqwtxanaLLﬁf deducted . for ANy un»authh

at. the dxarleflom,af%

VM) You will ke regquired to assist in the'atmck‘takihg ki

—
Your cortractual appointment made vide Lu&a 1ctt9r w1113
omatics ’ 2 atter the purpose for which the ;
fer mads &),

S Fees/Honorarium

You will e R RVICTS

. . . Ry
a deily wage at the rate of R &0/~ par
dun g e g

ried of contractual appaintment and paymeﬁt”
arrdy on last working day of the month and notaan« i

Thye
be L1t

R 'JS“"' BLoxlded und(_f 1 580y R(4E s fon and. Wi 1 1"‘“}3 '

. Leave ' _ .

Yoy
sidal
rate
Yal no

to any type of leave being
Your wages will be | deducted at
ges sixty only) per day on nccauntio

AR

iy

s

i

R

o A ' |




4. QHours of work

\

Yu o will bo fEgulred to smowork for min 48 hrs in
weaek or oas Ticed Ly tie appeinting avthority from  time
time, )

S, Conduct &

=
’

(a) Every
SUpeErvision
behalf.

canlly work under the | direction
Gitany pere avthorised by him, on

2

(b} The appt autho-ioy may terminate the s
far  any misconcdust
pay in lieu without a%ﬁ@%ning Ay PEASONS,

) . N . B
® ﬁ@? Arenp may resign his post atter giving one month notice:
An writing or pay in liew thereot to the appuinting authority’

6. FEraming of Rules

will be enpowered to
ees rules on service condition -
Bo o miigencies of service.

The abpointing
add/amera, alter any o
of civilian employaew

v DR
s
(’;}j"

¥
tvices 0f the emp g
by giving one month notice in wird ting QP_§g~j

FARTR e, e

~v

PR




e $

’38-/ - “()('ll"()i'ce(Nli) L p

/0 99 APO /, (!

(’ 127/GS(SD) ' ‘ { 5 A~ dan 02

"1 S7 Min Div GS (SD)WEF 4? g ’ : - —

. ) , N '\ ; ~

“Stn HQ Dimapu @@= I 3 - A/WVE»)(UM—:L\_/_
’ I < ) —

EMP OF C1V PERS

N

/, Army HQ has ruled that no civ will be cngaééd as casual worker in any pogy/
} . SN

2. Pleas instrs strictly T
Please follow the instrs q;ncftly . S ‘ , } Y Dan

N

e—_’/______q . an L . o .“. : )7
. 3 [(‘"(,"77,,&4 .
(N Dcvnath)
14 Col

GSOT (SD/WEE)
for GOC

Internnl
£

e



i

(hu

Internal

Est Branch

yisavs

e/ oy 07

3 l

engage

Headqunnors
CIO 89 AP

T,

/J\ 3662002

e 2

- v s

fanal e % YT SV W

e l..‘(‘g l.;, a)v
i

._'L‘
I

d as casunl worker in any post

. ,,-; , . //"
;4" A R P
(Paramit Singh)
Maj
Oftg GSO 2 (Ops)
for CO' GS
, s
W %/}/ :

. Mukhyataya“"ﬂ s;.. Aroaar*'A

. s oy A
vy '\ . P -l ~,u b
‘h

o ol
o




SETRPIE PRrY

RS K gD v: i v, ' \ 7"" TPt gy .. y (ELEr )
- ARER ey AR e 0 TR
BN AT R A AT S el ipay
27 p :tiv Dl ) xt I‘ L3 Nt i
47

IVIHRLADE,
HTarEs

‘

Jﬁu'

g Gt Lrmp gt on o, the sub tect may
Moy I8y, ' L .

A i¢ ;
j&ﬁaf”?
v aﬂ%?

3R O H .z{\ﬂ‘ .
.‘ w b,.atflstq "I'!Q' "_ GL.S.I’:U al}pu"‘:‘ et o
dadly basis: out of the .- ' -

bad: 540/01 'deppite a

an oha" o daily wages for work. .
: : A :

Rt Deptiati Per & Trg am Naj Ll -~
49414 /7241 ‘ 7, prodiuced in Swamy‘'s Mannual
'mn-E%ﬁb]&~ﬁdm1niqtqation'provide 1= g '

St
/'IA ! Ty

qgr,(ﬂf. kﬁgﬁsdﬁ}bﬁ5daﬁly waghrs shouwld not e recruited for work
U regularinatur ' a ’ :

. : oo e Béqﬁhitmnnt;on daily wases may be mace woby for woark
v U labien e o T deuial o wpasonal or intermittent nature or for
e BT wiyek wh EEh LgTnet for full tiae patore, ferwhach terrtlop
L poaa upﬁnmﬁﬁqi creatid,

Lo .

a—

~(a)‘ Tmployment af the same camual Canaur bhewcantt OO0 g

o a year e not permitted.

fw6§k ﬁeiﬁqdone by'casual werkere is tp be girven Lo
ST TR e e T L : , : .
Cewisting reglldp,staff.” In case reguil he ataff beinc in
aufficientsdditional regulsr post to be created.

ST

N L .
‘Btaffing: hurms he reviewed.
BfsM N E . ' A%, X

£ ; o R, - .

" P

t daifensune:
funite  fonp-gutootithe @

) N VR RS K ' oy
eodmbod aaly- te:The cane tor grant wf e .
Pjﬂﬁﬁﬁﬁnfﬁhﬁﬁ?affﬁﬂ‘coqﬂerhhhmeVhff}huf,
, ?Eﬁﬁin 1Y .- A ’



S s e bt et g i bt

P
Wyl

—

sisjor/@upy

m

Date : 5\ 5ep 2000 0

Noting /-7y

1£ G Spoar Gastoes

lh 9 amount have been paid to tr .
tW Spear cgn Canteen on account of ED pay a AN
mon th ot Bug 2000 under the auth of BOF (Rev) Para 13 and HO X
Corps 16%47/R/ﬁwWA/ﬂH dated 19 Jul 2000, Noting sheet No 319as/80
dated v g CLd L T TR YR 2000 and @y Jul 2000 ;.-
SNO E ank & e T I Af"g"g";“:
@) sun ve oy Manegery aa 00 (oldpict .
(b) Nb 3ub RS Jamwal (Liaison .Jco) 250.00 | |W o
(i) HMT Raj Sﬁekaran (BRulk NCO) 200.00
fd) Hawv Satyanarayan {Accts Clk) 200.00
{e) NK. Sunil kKumar (MBR 1/C) 200.00
1) Hav Jayadevan (.iquor I/C) 200.00
(qQ) ME 5K Das (Salesman) 150.00 AR
(h) Cfn B Kanthachari (Salesman) 150. 00 #&&Qﬂ’—&/\“‘?
' . bomtiog 8 -3 G SRR
() Ctre e p ety (Saleﬁman) 150,00 %%%ﬁ“’
ks FEp Ding iy a (Cashier) 200. 00
oy U B R Kﬁmar (lL.edger Clk-1) 200.00
(i) Dep NC Debnath (Ledger Clk*l])- Rmﬁ.ﬁﬂ
{rvy Lo Mateearn (Hi]ljng Clk) 200.00
(0) Me LR Thapa (1,0 Eatkn 15@!@%
Counter Corps Camp)
(p) Smt Fratima Kumari (BEilling Clk)
(qg) Mr Sama Mazumdar- (Salesman)
(r) Mr Satyaram Das (Asét‘MGR)
" {s) Mr Diganta Sharma (Asst Bulk 1/C)
(t) Mr Gopal Ballav Paul kSalesman){: -
(u) Miss Geeta (Billing clk)
i
Total G
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IN THE CENTRAL ADMINI?TnATIVE TELSUNAL
. | U
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0.4. 0. 267 OF 2002

Shri Gepal prllav Paul & Ors.

Unien of India & Ors.

- 4nd -

10 THE MASTER O

Written statement submitted by the

Regpendents.
The Respendents beg te submit written staterent as
fellews s~ |
Te That with r~'°rc ts para - 1, the reSp@n&ents beg
te state that the cententien ef the petitieners is that
'letter Ne- 51905/ 8C dated 10 Feb12002 specifylng the new
terms and c@n@iti@ns ef service gf spear CSD Civilian

was issued

k the deliberate and malafieq

latentien ef depfiving the spplicents f the benefits

Whick weg e planned mesve of the respsnéents te sust the

Lcants frem service, is éenieﬁ.lé%e new terms and cenditim

< gre framed withh an aim te reerplsy the petitisners ss
casual laWeure 2R @ntract ba31 wﬁ@ kad demied te® accept
b N i A S — N T e i T e P ——

the ﬁetrs and h@ndltlﬂns frewed by Mun.,ef Def purquanbp te

S et - e

the dlrpntlans af th@ H@n:ble Apex ceurt made in their in
L P it TP PR—— ]

e AR S

' e R Y A s
| e

tmelr Judgeent in the ef UCI & Ors VS Aslam ané Ors
Passed sn O Jan 2001 in CGlvil &ppeal Ne-1039-104L0 eof 1899.

centd... . I/ 2
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< URC as

Copy ef judgment dated O4-P1-2001 is annexed as

&s ANNEXURE - A.

2 Thet witk regard teo gara - 2, the respondents beg

to-State that since t

petiticners were engaged by
Y ,

asual labaur/en centractual basis and since

Hiey had €eclined #n their ewn free will t® be geverned
by terms and canditians o service 8f URC emplayees
igsued by AHG letter n8-96029/ ¢/ DDCGS dated 4mkm Septs
01 (Annexure - II in 0.4.) they wan't be treated as
temperary/permanant empleyees of the canteen and as such
they cantt be treated as Giavt servant.Therefsre tke

dsntible tribunal has ne jurisdisctiosn ever these

petitizners.

3. Thet with regeré t2 para - 3, the respendents

beg te effer ns cereents.
L Dhet witik regard to para - L.1, tke respondents
beg to state that there is na dispute absut the petitioner

being citizen of India kowever they are net entitled to px»

pratectisn and privileges ef a Govt servant as tkey were
net empleyed against any permanent vacancy.
5 That with regard te para - L.2, the respondents

beg te stote that nd fermal advertiserent was given far

erpkeying «ny civilian as sdlesmen hswever, it is quite
‘ /
vious that mh their emplsyment was secured as there was

3 need of some salesman temperarily i'er a skert duration.

contd....F/3
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6o That with regard ts pera-l.3, tke respendents
beg to state that altheugh it is admitted toat the
.0V
jv“ petitieners were selected far empleyment against tempsrary
AN .
o vacamgies and were appeinted with effect frem OhBec 2000.

3 o
Hewever,prior te that they were working as casuﬁl'labﬁure
HeY were

witk agxeax spear CSD. \J/

7 e That with regard te para - L.bh,L4.5 & L6, the

respendents beg t® affer ne czrrents.
8o That with regard te para - L.7, the respeondents
Leg ta state that the céntention thkat depending on their
perfermance the services f the petitisms wete extended
bykanather subsequent apgreenent signed ern 01 MRr 2002 is

~ Ne——
denied., The petitioners heve in actually hiddenm circumstances

and ta

D

t5 thelir geappeintment and have tried te

Hentble tribunal. It is submitted that pursueant

e

L j
fment daté%ioq Jan 2001 8f the iHantdle Suprere

///‘ accerdance witi: the directions ar the isnible Supramne
Court to deterrine the service cenditisns ef the
empleyment in Uit ~ Run - Camteen (URC) en an early date

the Army igs with due appravel of Min of Def farmulatgd

terms and conditiens af services ef URC empleyees. | Accsrding

te these service cimd@iti»ns tke erpldyees already in
J—

centd... P/ L
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service against permanent vacancies ef URC vere te® be

/ “
abshrbéd in tke URC as per prebatien/temperary er permanent

Lol erpleyee depending upea the number ef years had pub in

b —_

. prabi@ed they aCCpeted the teriis and canditiosas Raid

dewn vide thkis lekter le 96029/ DDCGS dated 14 Sept 2001
S P

issued frem Aruy HQ. Al tkough the KKXE XEXKEX petitisners
f_”//_——-———_’——”- "__—__'_—__‘_______—_____———_——— .
did net fulfil the QR fer their erplsyment en permenent

; DmSlS as neither they were psrmanent mer they were emplayed

|

Gt

i
Pt
ﬁ. T

1
wt
A{If‘.

FATRE

Lf«
7 ageinst permgnent xvavanvy still the managerent supplied

[

RS

the terms and cenditiens Irame@ by A t® the petitieners

! .

- and they were given sptizn te eitiler accept mesc b@wcltlans 3
e . ,/*———“‘“'”’/”dﬂﬂ—f

§ c ®f gservice 3r t3s chesse t® be erpleyed as casuil labsurs.

Y M~ . _

S

M e

[ -
o

!z
é
:
; Since the terms and cenditisns laid dewn by Army HQ
imcluée@’tfamsfer within the cermand and geing alsng with

I the unit te sther l@caﬁi@n, the petitioners did net ept

te be bsund by these terms and cenditisns which were X ferrd
! ; ' umiférmly applicable t2 &ll URC emplsyees in Indi& as

ted by fentnle Suprere Gaurt.[;%e Fetiteners have
/
w

centractual basis fep six m@mtms.'ﬁ%ﬁt is k®w thke peritieers

were given fresh aypslmt*ent as sales man w.e.l. Olfpar 2002,

': ] - bwf e aasmurd
Il . 5 ! . ) -
E ' 94/ Thet with regard ts para - L. g, thke respsandents beg t®

state thot (ke cententien that the termsz and csnditbens laid
dewn under letter Ne- 51905/ SC dateéd 10 Feb 2002 annexed
with the 0.A. as sanexure - III wag arkitrary actisn of

C@ﬂtdO.OOP/5 N

e e e a
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the respaaéemts and it smacked mslafleé intentions is
d€enied in abselute terms. As stated earlier, the petitisners
were givem cepy &f Army Hy letter Ne,56029/ @/ DDCGS dated
14 Sept 2001 as ERABIKIBRE X TREY Wars aIze tek® anaexed wit&
D.A. as aﬁnexure - 3T and they were alge Randed sver the

fresh terms and cenditiens., They were alse teld verbally that

ept the terms and conditiens fuwd

serbed in the spear CSD em permenent basig they
te give thelr willimgness te be bound by the terms

L W\_W B N
and conditiens laid dewn v1de Aramy :HQ letter Ne-96029/ ./ DDCGS
N

d.ted 14 Sept 2001. The petitisners had neither the compulsion

net te accpet tke terms and cenditisns fer permanent

—

app@imtment nst they hﬁd any cexpulsien te® aceept terms and
- U RS POy S o M'M'*m
conditiseas fsrﬁulate@ fer thelr emplsument ags casual

ey

emplsyee, The petiti@ners ac Ppt tm@ t@rms and “Eméltl‘ﬂs

laid dewa vide lett@r ha-51g05/oc dated 10 Feb 2002 and

P -

declined the accept the terms and cenditisns fer permanent

s g

ggg:igﬁgggt:uw~ -
The tuey fact that they were supplieﬂ with the Army
1Q letter Ne-96029/ ¢/DDCGS dated 14 sept 2001 whick itself
shews taat Rething was hlﬁdem ¥x fren thex. fherelere, the
emtlre cé#-lnteation made umder para - Le8 is mpizling
maliciaus and is am afterthsught and purely an attempt @
BMalign tke tramsparent, henest and mest humane dealing ef

tke respendents witk the petitienmers.

contd.. .F/6
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10, Thet with regard to par® 4.9, the respondents beg

to state that the contention ef petitieners under this

pari 1s presurptive malicieus and deveid ef any substance,
9 T

fThe exercise unéertakef te reappoeint fhese petitisners

was purely conseqiient te directions af the udsnsble Supreme

Court. It was als® desirable thet the newly ferrulated .

i uniiferm terms ahd cendibisns epplicable te all URC

l « . - . N

| emplayees be moke Known te® petitisners s® that they denrt
! . .

| : have any surprise in future specially witk respect te

cenditisns relating im their transfer and terminatian ef

| services 2n the clesure or mwving osut of the canteen. It

(I ppears that petitioners want t® have the cake and eat it

29, Weile they did nst want transfer te sther lecation

but they will te enjay the facility of permanent empleyment

i whilch by no such ef imaginatisn can be held reassnable.

11. That with regard t» para - 4.10 , the respsndents

| beg te state that there is ne subséance in the coéntentioans

under this pare &s the alleged orders annexed in O.A. as

annexure IV and V have n® bearing in relatisn te engage -

i ment of petitieners, These arders are relsting to emplsyment |

[

®f casual labsurs in pure Gevt.department wkere as URC

c

are nat purely Gevt.agency. Althsugh the Henible Supreme i

K - centd.,..B/7
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Court have ruled that emplsyees serving ia URC t® have the

status of Gevt servant kewever that by itself ipse factse

weuld net entitle them all the service benefits as is
avalileble te regular Gsvt. servants 2r even their counter
parts serving in ER8 CSD(I) Centeens. Thus érawing any analagy

frem these letters will net be preper. Further petitisners
PRSI

hove themselves spted te be emplayed as casual workerst.?t
—

is & matter of cembesn thet petitheners had illigally

anRd ipn ak unautherised manner tssk #ut letters frem

R

7

sfficial recsrds weick skows that they can ge te amy
extent te fulfill their tlhedsr desires. By this act they
Rave proved themselves as security kazard and wefit te be
retained in a ageacy located in prsx;uity of Army units.
12, Deat with regardk te pars L.11, the Respeandents

be; t® state that as per the terms and conditisns ef the

e e ve e

T et e
o

engagement the empleayees Mhave the right te terminate the

. -

£

ervices 8f pelitisuers as an when theres is ne need af
such e&playees sr (haelr conduct is net satisfactory.

13+ That wiﬁm regard to par:d - 4,12, the resgpaandents

beg te state that the contentisn that the petitisners were
appointed ageinst temporary vacancy of salesman and that
they have been rendering service as such fer twe years and

therefore kave acgquired & valuable right fer regularization

Cﬁﬁtd. 4 'P/a
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in past of salesmen in strengly refuted. tmekemp@rary

vacancy itself shows that there was need of salesnan en

tempsrary basis for skort duration. Ihe terms f engagenent

clearly shew that their engagement was inltidkly for

one year only and it could have been extended for farther

v

one year pravided there was a need of salesman.lt #ZgEx
further said that as and when tke spear CDS Canteen did nat
require salesr@n their services ceuld he terminated by

giving one month notice. Thus te say that by merely having

served for some time ®ne gets right t» pat repularized in &

b -
sERll agency whick ig funéti@ning basically far welfére
purpese and which sught to see that there isg en@ugh_saurces
f@ enable it t@vprsvide saiary for its workers and there ié
endughx werk. These facts were to be reviewed p@ri@dically;

The contentien that the petiktisners have been servine in

. _'..!'-‘l"‘l'ﬂ”“,“-‘—."’

P

e

temparary vacancy for twe years is @lss not borne sut of rmwm:

2 ) V ’
recerdgy The Annexures VI attached te O.4s by ne® means shews

O —tssn.

c#
r,tyég?tmey wvere erpleyed on temperary. It merely shows that -
> d/g . L

during the month of Aug12000 they kad werked for the
canteen, The payment made to these petitieners also

shawg that they were peid @s50/- & k. 4O/ = per day.

The spear CSD igs basically meant t® cater £or needs

e

of treops of Hy 3 Corps. with IQ 3 Coerps and its wnits

e e

C@Qtdq L 2 lJ/ 9
e s od SR e

D S S R 23 -
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meving en OP Prekaram wef Dec 2001 there is drastic

o

decreage in gales 8f the Canteen., There is & requirement of
L .
\

_—

CSD Canteen with the By 3 Corps and spear CSD is likely te

| e

be clegsed and meved from here., A Casmn i atempat

L 3 4=
CeTEe upt

till-date is aﬁneXﬁﬁ_ﬁﬁ_BS%; Tke cententiosn that as per

army Hy letter 118-95029/ 4/DDCGS dated 14 Sept 2001 an
cempletisn ef ®#ne year service the werker shall be treated as
tenpsrary empleyse is net disputed but f2r thot, the werker

sheuld Rave been emplayed against perminent vacancy. Since
oo T

the petitisners were inm any case empladyed #n tempdrary

basis against temparary vacancy there is n® questisn of

A\ regularisimg them. Further en 10 Feb 2002 aptisa fer
agreeimg with terms and cenditisns laid dowa in Army g
letter Ne-95029/ @/ DDCGS dated 14 Sept 2001 was given té them
but they @eclimed t® accpet them, As such, it dees net lie on

their mehth te say that they have nat been regularized.

—

14, Thet with regard t» perz h.13, tlke respondents

beg ta state that s;mce the petitieners were espleyed

upt® 28 Feb 2002 against tempsrary wacsncy #a tempdrary basis
Thgre after they were engaged as casual warkers and since

&

they kad declined te abide by ithkem Lerms and condltions

centd....F/10
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laid down by Army 11§ letter Ne-95029/ & DDCGS dated 14 Sep

2001, the petitioners hawne claim fer permanency in the

Spear CSD canteen., They have ne cause of action and this

‘Hontble Tribuncl be net pleased ta pass any srder which

is detrimentﬁl t® the praper funéti@mimg of spear C3B

which is merely & welfare measu}e and nat a prsfit'earnimg

srganizatisn.

15. Thet with regard to parr - L.oib, the regponcents

beg t» state that the applicasien is nst bemafide. Tie

petitisners have ad?pted illegal meaus t®» have access to

afficial dscuments witheut due autherity. They have

rendered Eﬁemselves, by this aét a security kazard and IzX
—_—

tribunal is requested t® dismiss thls petitien in lirine.

15, Thet with régar@ te pare = 9, the respsndents beg

th state that there is ne groung fer any felief to be

givem ts the petitisners. The greunds mentizned under

para- 5 kave ne substance as the same are misgepresentation

of terms of engagement and the purpese rer which petitiBners

were empleyed. The greunds raised under para - 5 are

assailed 9n the fa3llsiiRg caunts.

cantd...F/11
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17, That with regard te para - 5.1, the respendents
to state thet since the petitisners were appojnted
against temp., vacancy an nst an probatisn ageinst a

whon
permenent vacancy,they have n9 right te get even then
there is n9 permenent vecancy in spear CSD. lence this
graund 1s baseless.
18. That with regard te pars - 5.2, the respondents
beg to stute that there was ne formel advertisement for
the pest. &hnce earlier the petitioners were already
warking on daily wages the CSD Emanegerent sut of humane
Considerations appointed thenm acedinst teﬁperary‘vacancy
for a period of ®ne year,
19. That with regard to para - 5.3, the BX Raspongents beg
te state thet the petitioners have not reﬁder@ﬁ service
on temperary employment against permanent vacaacy, They
were werking semetimes as casual labosurs and fer some time
eEplayed againgst temparary vacancy en humgnitarian grounds.
As such, they haﬁe N9 right for regularizstisn,
20. Thet with regard to pera - 5.4 & 5.5, the respondents
Deg to state that 2ltheugh the ienible Supreme Court have

uphold the issue that CSD canteen civilian empleyees to be

treated ag Gevt servant fer the purpese eof pay and alleowance

Coante.. .B/12
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the H%n!ble apex cpurt is very egphatic in XKK88 its

ruling thet despite Baving treated suck civilian

empleyees as Gbvt servant they will net be treated Govt

erployees at par vith other Govt.departments gnd they will

alsd not have any retrial benefits. The Uontble Supreme

Court #ls® directed the ULI te fermulate unifsrm.terms
end conditions fer erplaymegt of such civilians witkout
specifying éreateﬁ details &s t9 by whem and kow the
employment of such cbvilians will be ma@e and left these
detsils t® be decided by Gevt. of India. The iantble
Suprege Court have als® declined t® a@ply fundaﬁeﬂtal

Rules on such civilisn CSD empl®dyees as applicable fer

ather Gevi. servants. Therefere, petitisners have get

ne right te be censidered for regularizatien merely en

the besis of their employment againsf tempdrary vacancy.
The Hpni1ble supreme csurt Jjudgment is applicable and ExuEE-

implimentable #nly ageinst employees appointed agrinst @

permanent vacancy.

antdo . woP/13"‘
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21, That with regmrd‘ta pars = 5.6 of U.A., the
respondents beg te state that the service conditisns of
URC as netified by AiQ leter Ne-956029/ @/ DDCGS dated 14

Sep 2001 is net applicable an petiti@nérs s firstly, they
wers never emplsyad against perﬁanent vacancy and secandly

theyxr themselves declined te® be geverned by terms and

coamditiosng as laid d3wn in this letter .

- 22. Thaat with regard te pira - KRR 5.7, thke respendents

beg to state thet tke petitisners never approached canteen
autherities as they well knew that they hed ne such legal
right £3r regularization.

23, That with regard to pars - 5.8, the respsndents

beg to state that the contention of petitioners that monual X

turn ever 9t the canteen is 9ver L credres is incsrrect

With the move of iy 3 Corps te an speratisnal lecatien

A T T N 0 s S

P e e oot b g ot e BB w2

there is drastic fall in turn ever of the canteen.

24. Thet with regerd ts pars - 5.9, the respendents
heg te state that the petitioners were never emplayed
ageainst permenent vacancy as they cleim censidering tae

cantie.. B/ 1k
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the éecli%% tura ever they were affered job as casual
lab@urs purely¥ @n centractual basis wef 01Mar 2002
and as suck there is no injustice Caused‘t® them nor
there was any malafide intentiens @ﬁ the part of the

canteen management in reempleying them as casukl labsurs 2n

centractual basis. No amelesgy sheuld be drawn frem

1, Annexure IV ef the petitisn as they were meant fer pure

G@vf»éepartmambs kaimtained frem cense®lidated fund erf
Indis.

25 ihat with regard ts para 5.10, the,réspgndemts

beg to state that the change of status ef the empleyees
we.g ﬁith théir #wn csncurren;e and agreemsnt and
consequent t® their denial t@ abide by terms and
csn@itians 12id @ewn by AlG letter Ne- 96029/ &/ DDCGS

dated 14 Sept 2001.

26  Thet with regard t2 purs - 6 & 7, the reSpa;dents
bedt> e.fer no cemuents.

27. Thet with regard to p&ra,_ g, the respﬁn@entS'

beg te state that the petitioner kdve ne cause of aéti@n‘

and tiere is ne graund for reguldrizings them as-

dentdd.....P/15
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permenent emplsyee @f Spear CS8D. further, the
petitioners en their @wn declined te abbd#e by terms
and conditions laid dswn AHG letter Ne- 96029/ & DDCGS
aated 14 Sept 2001. The continuatian ef pet;ti@ners in
present appeimtment is subject te their satisfact@ry.
conduct and viable ec@nomic cenditian #f the camtecw.
The petitien is ill metivated and amsunts te
unnecessary harassmeat to Spear CSD manacement whiclh is
already under presure due te cantinu@us darep in turn

BVEr,

The temparary stay vide srder lle- 367/02 dated

23 fug 2002 may kindly be vacated,

VERIFICATION. ceoa

’

Coams
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I, Shri Magx ¥ Lamgusnn  presently
working as g‘”“*”ﬁf Cpoan CSD be duly authorised
and competent to sign this verification, éa hersby

solemly affirm and declare that th statements made in

para - 2,458 t9»7,9 and 12 te 28 are trué to my knowledge
and those mede in pare 1 and‘ﬁo’afe true ﬁa ry information
derived therefrem and rest are ny humble submi$si@n, Ihhave
not suppressed any materisl facts.

And I sign this berificstion on the :iq th the

day of sgy 1 2002,
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canteen, the canteen does not become part, ol the

estabishiment

(iii) The obligation to. provide canteen may be

| explicit or implicit. - Whether the provision for
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IN THE MATTER OF 3

QA Noe 267 of 2002

Sri GoBsPaul & Ors.
-\S=

Union of India

e -An g

IN THE MATTER OF 3

An affidavit filed by the
Union of India stating the present
status of the Spear CS0 cantwen at

Rangapahar, U imapur,

AFFIDAVIT

1, Shri Major Y.5anguan, son »f Shri N.P,

Sanguwan, aged about‘33 years, temporarily resident at
Rengapahar, in the ODistrict of Dimapur, do hereby soalennly

declars and affirm as Foilous S

R That I am the Secretary, Spear CSD canteen

i
Qe Licote
TTUA A

\
Rangapahar at Dimapur, and as such I am well aware and

Cconversant with the facts and circumstances ~f the case,

é\gw\b\ NI !

\
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P
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I have been duly autharised and competent tn suear

this affidavit on behalf of the Respandents,

2. That the Spear CSD Canteen at Rangapahar was
the principle ynit run Canteen supporting the entirs
troops stationed at Rangapahar alsnguith Headquarters

3 cowps,

3. That apart from this there were nther units/
formation headquarters under Headquarter 3 Corps, which
were alsop drawing items from this Canteen befnre January,
2002, Since mast of the traops have gosne on Western
Borders and merely a sKeletsn & Headquartars 3 Corps
unit are present and the remaining HQ may also be required
to move on short notice to West frantier in view of
prevailing situation, which was dependent an this Canteen,

There may not be any requirement tn run this Canbeen with

so many emplnyees,

4, That it is further declared that at the time

of reappninting the petitinners on adhnc basis for a

perigdvgf 6 months we were nnt surs ~f the status af

T—

Headquarters 3 corps and ue had thought that in case
e

Corps @@ HA comes back alonguith its units befere
e ——

"AuQUSt 2002 the absve persans might be asked to rejain _
the work. Howsver, since the Headquarters 3 Corps has nnt
returned till date and there is no pnSsibility of tbair
/ﬁﬁ?ﬂ ii%kvu_gming back sogon and alsp since the remaining part of

v:ccrps may be required to join them, the running nf this

Contd.ul”
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1 . e~

unit run CSD Canteen with sp many empldoyees, uwhp dk <
do not have sufficient uwnrk, has become unaffordable .

But for the stay order »f the Hon'ble Tribunal this

LSD ganteen would have been closed in the month of -

August 2002 or it wnuld have taken the services of oun
jawans te run the same, as it is not pnssible for this

canteen to provide remuneration far so many civilian

employees,
5. That the statements made in paragraphs 1 to 4
are true to my knowledge o

- And I hersuntp sit my hand én this affidavit on.

this the 104 day of October, 2002 at Guwahati,

Identified by

) - VUuos%ﬂO- '
CWW - -
Advncate NENT

- Sonlemnlydeclared-and afifizm by
the deponent befare me whn has
been identified by K. L. S0olov
Advacate, nn this lOth day af
Qctober, 2002 at Guuwahati,

E’@ﬁmg‘% ™
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

. In _the matter of =

/\ \
/—

)

Ot HNo. 26
A /%}qéija

Shri Gopal Ballav Paul & Ors.

—

A

*

R

Union of India & Ors.

joindsr submithed oy T hss

applicant in reply to the wit i then
o L

statemant sitbmi e fog thea

sonyalen s .

humbx Ly and respectful 1y

to state as uncdar

That they have gone through the written statements anol

has understood the contents thereof

ary L statensnts

That the applicants categorically «

made  in paragraphs  1,2,4,5% and 6 of  the WLt han

]

sl etate That tThe applicants &bt no

2]

temant  and

R

st bhe terms and conditions

point of time deniled to ace

of service of the regular Unit Fun Canteen e Loy e

department and this is a

Framed bv the e
misrepresentation of facts. Further the applicants

went  and

weire formally appointed following

e A LA appls

YN
Cal- E B S0~

P

E~%
w

—
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eotion with fixed pay, though Temporary and that too

against temporary vacancies and as such they are very

much a part of Unit Run L3 Canteen anjoving a status

of Government servant and  are  fu 11y under the

iodiction of this Hon’ble Tribunal. gecordingly they
are  entitled to all the rights, protections  and

es of a Government Servant as guaranteed under

priviles

itution.

That the applicants enphatically deny the shatemsnts
made in paragraph 8 of  the wiritten statement and

of denial of or option for the

submits that quesis

sarvice conditions framed by the respondents for the

Unit Run Canbee Following hhe GApex Court®s order as

o

stated, is out of gquestion since no such scope or

Optimh was glven to the applicants whatsosver ana The
r@ﬁp@ﬁﬁéﬁt@ sxtended the service of the applicants with
new terms and conditions as stated in the 0O.a. with
effect from OL.03.2002 exclusively for the applicants

for their

thus depriving them of being consioe

-

for which they

-

absorption against permansnt wacanc

had  already attained eligibility by wvirtue of the

.
BT Q&S TEn e

randerad by them against bemporary vacancies

of salesman in  spear CID with affect From

July Seugust 2000 The  api signed the new

agreement  finding no other and with the

apprehension of Iosing their job as temporairy salesman .

The wvery statemsnt of the respondents that they had

el 1Bl 1B



4.

supplied the terms and conditions laid down in letter
dated 14.9.2001 and also given option to the applicants
for &CC&ptaﬁQ@ of the terms and ménditimn$ laid down in
letter dated 14.9.2001 is categorical ly denied and the

condents are put to strict

prwmf by producing the

docunents/records 1T any before the Hon'ble

fribunal to establish the correctness of the aforesaid

statement. The applicants taking all the pains for

regularization of their servic

in the light of the
letter dated 14.9.2001 and on receipt of the said
letter from the Army Headguarter the local authority

unilaterally converted the terms and conditions. of the

service tresting the applicants as casual workers Tor

Speair O

N Cantesn in order o avoid implementation of

the policy laid down in letter dated 14.9.2001 for the

DUEDOSE of regularization of services of 1 hes
applicants. AS aneh, the statemant made in paragraph 8
of  the written statement e @ deliberate false

rhis Hon’ble Tribunal.

shatemsnt o

That in reply to the statemsnts mads in paragraphs 9
and 10 of the written statement, the applicants ey Lo
say bhat the contentions  made by Cthe  respondents

snied and fTurther beg To

therein are categorical ly o
submit that the applicants were neither given the Copy

of the letter datsd 14.9.2001 nor given the option in

respect to letter 102072 stated but the fresh

terms  and  conditions specified in the letter dated

ool (ol ]
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Hand further

u
ﬂl0n02~mz efga
\

uvimlativ@ of  the  order

i
185,01 . 2002 {Annexure-IV and Vv to

!
ﬂHaadquart@'“

10202007 wers lmposed

" e

arbitrarily reducing the status

af the applicants from temporary emplovees to casual

workers and the entire sxsr 9

deelibarately

in order to pave way Tor ousting the applicants from

their exizting employment as temporary Salesman. The

statemnsnts  given by the Respondents regarding  non-

anceptance of  the terms and conditions applicable in

case of regular enplovess of the Unit Run Canteen sy

the applicants on the ground of possibility of transfer

eto. are all concocted and

imaginary stories made by

33

-he Respondents and as such misleading.
1t is categorically submitted that the applicants

are ready to accept the terms and conditions in Toto

laid down in the letter dated 14.9.2001,

if the zame is

offered to them as and when and they slso undertake to

L

' ~
o

- in any part of Indian Territory or abroad.

T
the applicants categorically deny the statensnts

in paragraphs 11 and 12 of the written statement

‘ate that the impugned letter dated
ging the applicants as casual amployess 1S

dated 27.01.200% and dated

(%21

the 0.A.) of the Army

and both the orders

i
[thiz context.

i
w
|

i
i

‘l

ﬁ\

Further, the said letters are. not confidentiad

letters and are available for information and as = h

LGN

/éﬁ// /%ml(m/ﬁ/



there Is nothing wrong in getting the SAme by the
i

applicants wminoe transparaency in an*inmmnf
adninistration is an ‘0QLﬁdel an ragquisite

parameter of adninistration. In this connection it sy

} be stated that the documents annexed In the Original

"\

\. J
,—J
ok 4
iy
=

o

not a confildential one and therefore
production of the pho tocopy  of  the same before the

Hon"ble Tribunal in order to support the contention of

the applicants cannot be termed as security harard as
alleged in the written statement. It is ought to be
maEntionsd Fe e that those letters/documents WE 6

obtained by  the applicants long back hbut

when  thosse documents were annexed Wwith the Original

tpplicat: @ipt of the notic

On o and as soon as atter re
tof the 0.6, 26779002 the rw$nonu sts started Inhuman

physical and mental torture upon the applicants and the

o oras

applicants were wery often fore cutting

work  in the field as a measure of punishment  For

N runrhlﬁq ‘ the Hon’ble Tribunal as well as  For
;dnn@xing of  the relevant documents to the Original
éﬁpplication in auppmft of th@ir' contentions. The
iﬁpplimantg also being [HlﬁdLenPH of dire oconssguences

for approaching the Hon’ble Tribunal. Thae applicants

are ready to submit a detail affidavit if ne

disclosing the name of the officers who have misbshaved

|

yith them and sntrusted the work of grass oubtting in .
bhe fileld in addition to their normal work in the Spear

S0 Cantesn. As such, this sorts of

in both

ol 1ol ]
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P wondents 1

ways physically and mentally bw  the

uncalled for in a civilized soclety that too in a

democratic country like India. as  such, the Hon’ble

o direct the higher authorities of

Court be plas

the army Headouarter To look inte the matter as wta e

above  and  protect  the right and interest of  the

sament of physical

applicants and to save Them Ffrom har

and mental torturs.
That the applicants specifically deny the statemenits

made in paragraphs 12 and 13 of the written statemart
and heqg to say That the applicants waere appointed as

vacancies with a definits

,,,,,,

Salesman  ag

pay scale and that too after being Formal 1y selected
which is ewident Trom thelr appointment

Tor the po:
letters annexed with the 04 (Annexure-I series). AS
for

wuch  they haw e acauired  a  wvaluable riqht

ragularization  and  the respondants cannot taerminate

contended, on the ground

Ctheir services arbitrarily

that ey W& LMD OrEry amployeas which i
inconsistent with the settled laws and more S0 when
conduct of the applicants are satisfactory. n 'thlﬁ_
connection it may be stated that the respondents also

made an attempt to oust the appl icants Trom seryice on

the alleged around of unsatisfactory conduet az becauss

vl certain relevant documants before the

".3

thaey have annexes

court of law. This is an age of transparency and as

wuch  annexing the relevant documents which are not

ool foallos S
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confidential in nature cannot be made a ground for

ousting the applicants from service which is raised in.

the written statement for the first time by  the
respondents  after receipt mf notice of the Hon’bls

Tribunal in O.a. No.o 267/2002. As such, the allegation

of unsatisfactory conduct of the applicants iglcoﬁtrary

Lo records.

It is further submitted that the
cﬁntentiorg of the respondents that the strength of 3
Corps iz drast irzlly d&creaﬁed in Sales of the Cantesn
and thers is a 1 L@thomd of closing down Lholﬁp@ar CSD

Canteen as and when the Headguarter 3 Corps moves from

the present location are categorically denied. In sach

and  every month the sales of the szpear ESH canteen
stands to Rﬁu B0 to 35 lakhs. It iz relevant tﬁ mantion
here that @ E du#iﬂg the laszt two months i}e“ sugust
and September, 2002 the =sale of the spear O30 Canteen
stood about Rs 30 lakhs per months. Moreover, a large
number of troops of diff@rent units such as ERME Unit,
Zonal Workshop, Dog Unit, MH - 165 Unit,‘ Station

Meadoauarter, 14 Yeterinary Hospital, GE 868, 127 Works

Engineer, BCSR, Transit camp., % COSR, 3 CESH ., 86 Fure,
Field ambulance, 417 Independsnt Regiment, 17 alr, 11
Tat, Core Camp, 381 Supply Depot, 5003 ASC Battalion, &

EME, 5O Company ate. ars  the

Bihar FRegiment,
consumers of the said Spear OGSO canteen. [t iz also

relsvant to mention h»“w that Maha PRegiment as well as

ANy,
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Todeip L oved in the border ar

scently cams down to this part of

Assam Regiment wery

Tl Re

ton and the troops of the aforesald units joined

as  consumearszs of  ths shear OSD Canteen. Th

B

@@ are
altogether troops of 24 units enjoving the benefit of
the Spear Canteen Service at Ranga Panair, Dimapur. The
applicants further beg to state that they cama to learn

"l

that the other troops of Headguarter 3 Corps who were

‘ Ve

1

Cmy

Hurisdiction of
tapplicants also urge before the Mon’bl

Winion  of  India  to

drespondents as regards to the 1

That in reply to the statements made in para 14 and 15

That at no point of time they deg

Jgtimn of this 0.4, and more so, baoau

L0000 also likely to be returned very shortly within the

this spsar CSD canteen. Therefors the

g o direct the

Up o an  snauiry commission

of  the statement of the

kelihood of ol

Fte

BT

of  spear

canteen. It s smphatically stated that

Tthere iz not even a  remotest  possibility of closing

wown - of  the spear CS0 cantesn, Oimapur. It is stated

he saild spear was sstablished say about 25

years back and thers is no chance or possibility of

sbholition of the sams.

o the written statement, the applicants beg to say

inad to abide by the

prms ana conditions laid down under the lesther  dated

4.9 2001 and  denial of  the same  benefit  to  the

mf

piplicants by the

xondants led  tTo the cause

of unilateral

in the month of dugqust,

ol Ballacl2d
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change  of  terms  and conditions  of service of  the
applicants by way of converting them as casual labour
From temporary emplovees with the intention to deny the
benefit of regularization in  serwvice in the light of
the letter dated 14.9.2001. The very statement of the
respondents that they'haw@ offered the b@n@fit of the

soheme of regularization contained in the letter dated

1.9, 2001 to the applicants, it macie 1t clear that

spondsnts also e

clared the applicants

eligible for grant of the bensfit of ¢ in

tarms of the lehbter dated 14.9 by the &rmy

Meadauarter In the light of fapay Court

Judgment. The allegation of sscurity wrd Tor
vnavthorized occupation of documents as astated in para
15 has  alrsady T explained in the precsding

paragraph of this rejoinder, hence no further reply is

NECESBATY .

That the applicants categorically deny the statements

and 25 of

mads In paragraphs 16,7,18,19 ﬁﬂ i
the writt@n statemant and beg to zubmit that all the
grounds shown by the applicants fmr relief are cenuing,
legal and full of merit and the application dessrves to

b allowed with cost.

Further the applicants were recrulted against

cHh

advartissment as  temporary sals&sman in SR

cantean and have worked for two vears and as  such tThey

are entitlsd for reqularization as per directives of
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the Hon'ble Supreme Court according to which they &re

Canteen and the rules Tramed by

a part of the Spsar

are also

mgu lar URC employ

the respondents for the

applicable in the instant case.

That the applicants categorically deny the vhemaents
made in paragraph 27 of the wiritten statement and stats

that the applicants have strondg Cause of action against

which bean Tiled and they have legitimats
claims for regularization of their services since they

el lar

have sn discharging the duties like all other

@m0y of the URCs and have been performing.

That under the facts and circumstances stated abowe,
the applicants humbly submit that they are entitled to

the relisefs praved for, and the 0.4. deserves o be

allowed with oost and till  such tims the O.4. is

allowed, the temporary stay granted by this Hon’ble

Tribunal  on TR RO0Y in  O.6. P

continuad.,

bof (Bl Sl



VERIFICATION

T, Shri Gopal Ballav Paul, Son of Late Gopl Mohan Paul,
aged about %4 vears, presently working as Salesman in Spear
Canteen CSD, HO, ©CI Force (NEY, C/o 99 4P0, one of the
amplicant& in the instant application duly authorized by the
cther applicants to verify the statements made in  this

rajoinder and to sign  this werification. Accordingly T

2o any matarial

anc T have not suppires

trus to my RKiowledges

faot.

and 1 sign this werification on this tﬁw&'lﬁnégatj&y

%a/ [Ballow /el
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In the matter of :
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l Shri Gopal Ballav Paul & Ors.
k

| : Union of India & Ors.
~fnd-

; In the matter of

Fajoinder submitted oy the

applicant In reply to the written

statemant sUubmitted fy the
i

pondant no. &

hed w1

The amqliaant above named most humbly and r

espactful ly begs
to statk as under !

!
| . . -
gt with regard to the statement made in paragraph 3

an# 4 of the written statement filed by the respondent

oy 6 to the ewtent that most of the troops have gons

| . '

oniwestern border and merely a skeleton and headguarter

. “l i -

% Gorps unit are presently stationed and they may also
)

reduired, to be moved on short notice

statemant. In this connection

|

sumitted that the contentions of the resp
v

|

{hw“ strength of 3

Corps  ls drastically

of the Cantsen and there iz & likelihood of -

Mg down the Spear 08D Cantaen

and when  the




here that Maha

‘Qf thae same. The afore

racords  and  the samne iz also

-

Headauarter 3 Corps moves from the pres ;tH1 Iloncation ars

categorically denied. In sach and every month the asales

of the spear CSD canteen stands to Rs. 30 to 35 lakhs.

Tt is relevant to mention here that even during the

1ast two months i.e. fAugust stembar, w002 the

sale of the spear CSD Canteen stood about Rz A0 lakhs

doei months. Moreover, a larae number of troops of

Aifferent units such as EME Unit, fonal Workshop, Dog
Unit, MH 165 Unit, Station Headauarter, 14 Veterinary
Mospital, GE 868, 137 Works Engineer, BCSR, Transit

camp, 3 008k, 3 CESR, 86 FWR, Fialad ambulance, 417

w

Tndependent Regiment, 12 AIR, 11 Tee, Core Camp, 331

Supply Depot, 5003 ASC Battalion, & Bihar Regiment,

TOOE EME, 50 Company atc. are the consumsrs of the

said Spear G0 canteen. It is also relevant to mention

wam Regimant wery

2egiment as well as ¢

recently came down to this part of the Region and the

ifOUD% of the afor units joined as consumars of

he spear C3ED Canteen. There are altogether troops of

4 units enjoyving the benefit of the Ipear Cantaen

ervice at Ranga Pahar, Oimapur. It is stated the wi i d

cantesn was sstablished say about 25 vears

hack and there is no chance or possibility of abolition

pleas of the respondent no.é

He  adopted deliberately which is  ocontrary To the

contradictory  to the

c"":

statement of the other respondents  mads  in bhelr

Wi itten atemant .



-

3.

The applicants rely on the contentions advanced in the

Griainal Boplication, documents annexed therein,

written statement filed by the other respondents and

the rejoinder filed by the applicants at the fimeg of
Faaring.
.

Im the facts and circumstances stated above, the

original application deserves to be allowed with costs.
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